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along in this House. The newspaper knew 
everything but the Government relusas to give 
it to the Members of Parliament. What public 
duty can I do tcwards the people of this 
country if I am not permitted to get the vital 
information? The Finance Ministry has 
withheld the. information even from the Public 
Accounts Committee. It is, of course? for them 
to look into it. I do not want to say anything 
about that. But through you, Madam, I want to 
tell the Government again and again, these 
officers are all along confusing the 
Government and the image of this Government 
is being tarnished as if we are doing business 
on account of Reliance and we are governing at 
the mercy of Reliance. Thai image should be 
wiped out. Only yesterday the honourable 
Member, Mr. Patel, told me that the Chairman 
of the Bank of Baroda is alleged to have helped 
the Reliance Industries. (Interruption). It is a 
very serious matter. Please help the Members 
of Parliament who are unearthing the collusion 
and corruption in high places and exposing 
Reliance who have amassed assets worth Rs. 
3.000 crores and who have about Rs. 500 to 
Rs. 700 crores of free money—they  are* 

THE DEPUTY CHAIRMAN; Mr. 
Kulkarni if you don't have any evidence, 
please don't say that they are purchasing 
anybody. Please restain yourself. You are a 
very senior Member... 

SHRI A. G. KULKARNI: The Grover 
Committee Report is also there... 

THE DEPUTY CHAIRMAN; Mr. 
Kulkarni, I am reminding you, you are a very 
senior Member and that is why I allowed you 
to associate yourself... 

SHRI A. G. KULKARNI: I am nappy 
about it... 

THE DEPUTY CHAIRMAN: You are 
happy all right, but you cannot go 

♦Expunged as ordered by the Chair. 

on like this. Certain limitations of the House 
have to be observed. Kindly don't allege 
things of which you are not sure. You may do 
it outside, you are free, but not on the floor of 
the House; I am not going to permit you here. 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra); Madam the 
honourable Member, Mr. Kulkarni, has said 
that this firm, Reliance Industries, is going 
to* *These words should be expunged 

THE DEPUTY CHAIRMAN have said that 
he should not mention that and it will be 
expunged. It means that.    Yes, Mr. 
Fecnandes. 

Need to declare Goa's Inland Waterways as 
National waterways 

SHRI JOHN. F. FERNANDES (Goa): 
Madam Deputy Chairman, I rise to make a 
Special Mention in this House about the 
destruction and damage caused to the bunds 
and fertile paddy fields along the rivers in Goa 
due to the heavy movements of barges 
carrying mineral ores from the mines to 
Marmagoa harbour for export. The. bunds 
which act as natural barrier between the river 
and the paddy fields is often breached due to 
the move-ment of heavy barges thus causing 
great damage to private properties and fields 
due to slinaity factor... (Interruptions) .. 
.Madam, there is disturbance in the  House...   
(Interruptions). 

THE DEPUTY CHAIRMAN;  Order, 
order.       ple&se____ (Interruptions)... 
Whatever you want to discuss, you. go to the 
Lobby and discuss. 

SHRI JOHN F. FERNANDES: The export 
of mineral ore from Goa brings about Rs. 200 
crores in foreign exchange to the national 
exchequer per annum. The Goa Government, 
due to paucity of funds, cannot maintain the. 
inland waterways. As this export brings 
precious foreign exchange to the Government, 
it is the duty of the Central Government to. see 
that these waterways are declared 
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as National Waterways with immediate 
effect and that they are properly 
maintained as assured in the past. Thank 
you Madam. 

THE DEPUTY CHAIRMAN: Now, 
Mr. Shiv Kumar Mishra. Not here. Yes, 
Mr. Khaleelur Rahman. 

Need to create a separate Ministry to look 
after the affairs of Minorities 

 


